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ICAORDER

PER GIRISH AGRAWAL, ACCOUNTANT MEMBER:

This appeal by the assessee is arising out of the order of
Principal Commissioner of Income-tax Madurai -1 in C.No.
401/14/PCIT/MDU-1/2017-18 dated 22.03.2019 against the order of
ACIT, Corporate Circle-1, Madurai passed u/s. 143(3) of the Income-

tax Act, 1961 (herein after referred to as “the Act”) dated 30.09.2016.
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2. In the course of hearing, Ld. Counsel of the assessee submitted
the application for withdrawal of the appeal dated 20.09.2021, which is
placed on record. A further application made dated 24.05.2022.
Considering the application placed on record for withdrawal, we

dismiss this appeal as withdrawn.

3. In the result, the appeal filed by the assessee is dismissed as

withdrawn.

Order pronounced on 27™ May, 2022 at Chennai.
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